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SHRI SW ARAN SINGH : Three-fourths 
of the question was a speech to which I 
have no intention to rep'Y. Towards the 
end he put two questions. One was: is it 
Government's intention to cancel the agree-
ment about the suspension of operations ? 
The answer is : no. The second question 
was : after the cancellation do Government 
propose to take stiff action? That question 
does not arise because we are not cancelling 
the agreement. At the same time wherever 
there are'lawiess elements we shall continue 
to take stitT action against lawless elements. 

12.34 hrs 

QUESTION OF PRIVILEGE 

MR. UEPUTY-SPEAKER : A question 
of privilege was raised by Shri S.M. Baner-
jee. Molahu Prasad and Kalita. In that 
connection as is the usual practice. we have 
addressed a communication to the party 
office and we have received a reply ... 
I Interruptions) Swat antra party. I shall 
read it out for the information of the House 
.. ·lilltcrrupliolls.) 

Our usual practice is that we address 
t he party concerned, place before them the 
facts and try to ascertain what arc the facts 
and what tbey have got to say about it. 
That is the usual practice. We immediately 
took up the matter with the Swatantra party 
alld they have replied. Their party leader. 
ill the House, Shri Ranga. has also written 
to me. I will read those letters, and then I 
al1l entirely in the hands of the House. Tbat 
is the usual practice. This is the Swatantra 
party's letter: 

"I have looked into the matter refer-
red to in your lettor No. 17/43/CI/ 
69. dated ht August, 1969. addressed 
to Prof. Raolla and would like to 
explain the circumstances In reprd to 
th is development. 

A press summary of Mr. M. R. 
Masani's Spec:cll rellBldinll Bank 
Nalionalistaion. delivered by bim in 
the l.ok Sabha on the 25th July, was 
prepared from the preliminary notes 
available to our office. Copies wore 
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circulated to the press soon after the 
speech was actually delivered on the 
ftoor of tbe House with a view to 
beina of service to the press. 

Two errors were inadverlently com-
mitted by the Office : 

(i) We forgot to mention on the top 
of the copies "subject to departure" 
as is likely to happen in case of 
extempore speeches such as this one. 

(ii) The need for deleting a rew 
words which had not IICtually formed 
part of the actual speech was over 
looked because of ha,tr and did not 
come to our notk'C. 

The departure in 1he 'illl11mary from 
(he actual text of the Sllt'cch wao.; nnt 
intenlionnl and then' lI'a, nn dcsire 
whatsoever to eao;;1 any a"tJ''Il'rsinn on 
the lion. Deputy·Speaker "r the 
privileges of the Lnk Sahh". 

I tender my unqualified apoillgy ror 
this lapse and rC4uest you kindly to 
convey this to the Hon'ble J>eputy-
Speaker and to the J-Iouse." 

It is signed hy II. P. Jain, Executive 
Secretary. 

Now, I will lead also Shri Ranga's 
leller to us. II reads '" folio"" : 

"Dear Sir, J received your letter No. 
17/43;'CI/69 dated the 1st August 
1969 regarding notice of question of 
privilege and forward herewit h a 
leller I have received from Mr. A.P. 

Jain, Executive Secretary of the Swatan-
Ira Pany in Parliament, in which he 
has explained Ihe circumstances and 
has tendered an unqualified apology 
to the Hon'hle Deputy Speaker and 
the House. 

I \rust that the amends which are being 
made in good faith will be accepted by 
the Hon'ble House." 

SHRI S. M. BANERJEF rn..e-([lIIerrup-
lion) 

SHRI D. N. PATODIA dalore) : What 
is this, Sir,? After the pany h .. been heard, 
and you have read tile leUeu, why should 
be refer to it apin ? (lllttrrllJltiorJl 

MR. DEPUTY-SPEAKER: Order, or-
der. Let us follow the usual practice. 

SHRI S. M. BANERJEE (Kanpur): Plca5e 
read the rule. How can he dictate 1 That 
is their attitude with regard to UI. That is 
their attitude. ([nte,·rtlpl/on) 

MR. DEPUTY-SPEAKER : Order, 
order. The party has tendered it~ apology 
and made amends in good faith. Normally, 
we do not pursue such cases any futher 
and I do not want to make any departure 
on this occasion. Moreover, the whole 
thing has been replied tn hy Ihe leader of 
the SW3mntra party. 

SHRI S. M. BANERJIT : I only want-
ed to say this. Mr. A. 1'. Jain, who has 
signed that letter-I have nothing againsl 
hilll - is " young m:lll. ","cry educated and 
emci.nt man. But he is only in the wrong 
company. 'Ihal is my submis<iun. 

SHRI D. N. I'ATODIA : What is 
this. Sir 7 You are permittinR him like this. 
It is im'levant. 

SHRI S. M. BANERJEE: lIe i, ill Ihe 
wrong company. I can assure you Ill' is in 
the wrong company. Now, you know, Sir, 
that even the Lok Sabha proceedings which 
arc sent to us contain the words uUnC'orrcl:-
ted-Neit for Publication" at the top. Mr. 
Masani should know it. How was such it 

thing omitted in hi~ office ? He mu~t kllnw 
the rules. Otherwi5e, he can no! remain in 
t he House. /llIIcrrllption , 

MR. DEPUTY-SPEAKER: I d" not 
want to continue this. After amends have 
been made by the party, I close this mailer. 
This matter is closed. (Interrupt/on) 

Order, order. I now proceed to the ne~1 
item on the agenda. 

12.40 hMi. 
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